PUNJAB GOVT, GAZ. (EXTRA). JULY 17,2017
(ASAR 26, 1939 SAKA)

PART 1
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 1 7th July, 2017

No.14-Leg./2017.- The following Act of the Legislature of the State ol
Punjab received the assent of the Governor of Punjab on the i 3th day of July,
2017, 15 hereby published for general information -
THE PUNJAB EXCISE (AMENDMENT) ACT, 2017.
(Punjab Act No. 10 of 2017)
AN
ACT
further to amend the Punjab Excise Act, 1914
BE it enacted by the Legislature of the State of Punjab in the Sixty-
eighth Year of the Republic of India as follows:-
| (1) This Act may be called the Punjab Excise (Amendment) Act. 2017, Short title and
3 . iy . .. tommencement.
(21 It shall come into force on and with effect from the date of its
publication in the Official Gazette,
2 Inthe Punjab Excise Act, 1914 (hereinafter referred to as the principal Amendment of
Act), in section 3, - section 3 of
: » Punjab Act 1 of
(i) after clause (2), the following clause shall be inserted, namely:- 1914
“(2-a) "club” means any person or body of persons providing services,
facilities or advantages, primarily to its members, for a subscription
or any otheramount; "
(i)  after clause (11). the following clause shall be inserted, namely:-
"(11-a) "hotel" includes a building or part of a building where
residential accommodation is, by way of business, provided for a

monelary consideration;";
(i) after clause (14), the following clause shall be inserted, namely:-

"(14-a) "liquor vends" shall mean retail shops that are licensed 10
sell quwar and shall not include any hotels, clubs or restaurants or

anjmmiﬁad pfme;' .
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o (1 a. the following clause shall be inseriod, namety:-
“ Vb ) "motified place” veans any tuikding car part of a butldmg and
the premuses appencnant thereto and aoy specifically domarsated
taind whterein the sapply of liguor i wrms of # hoence o permatted
ﬂurrm:luilinciiﬂnmnltﬂhmnnsucjsuiﬂtﬂﬁusilihlm:;‘.

after clatsse (181, the following classe shail be inserted, namcly -
‘itlmnj“iIMEui[liynni'mnn-lllibelrnﬁuihrq;[Ih;u:l-iurﬂuauﬂhiillliu!
by & Hquor vend for consmption by the purchaser &t  place other
than the premises of the hquor vend.”, and

"(19-a) "supply of liquor® ‘
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restaurant or other notified place for the sale of liguor shall be deemed to have
been and always be deemed to have been issued for the supply of liquor and all
relevant provisions of this Act and the rules made thereunder shall continue 10

apply as they did for sale of liquor.

Explanation - For the removal of doubt, i is hereby Eiﬂnil&d that all taxes.
duties, cess or other levies as applicable to sale of liquor shall apply t© supply
of liquor unless otherwise specified in this or any other Act. rule or notification

made thereunder.".

| VIVEK PURL
Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

ess, SA.S. Nagar




